
CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

CAT /J /13 

O.A.NO. 650 of 1993 

slrl~NO 

DATE OF DECISION 
10 

Wi tiway Enc- inee thng 1e ifa 	 Petitioner h3300iQtign and Os 

Mr. P.C. I'ste 	 Advocate for the Petitioner [s) 
Versus 

Union of India and Ors 	 Respondent 

Mr. N.S. Shevde 	 Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. i.S. Sanghavi 	: 	I'.Ir'iBER (j) 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment t 

To be referred to the Reporter or not 

c, Whether their Lerdships wish to see the fair copy of the Judgment 

4, 	Whether it needs to be circulated to other Benches of the Tribunal ? ,/ 



..2. 

1 	Railway Engineering Welfare, 
Association having its office, 
At Lal Boarding, Prantij, 
Pin-383 205. 
District : Sabarkantha.. 

2. 	Narsingh Kasusingh (Gangman) 
Address as per No. 1 above 

(Advocate : Mr. P.C. Master) 

VERSUS 

Applicant. 

Union of India 
(Notice to be served through 
General Manager, 
Western Railway. Churchgate 
Mumbai. 

Addi. Divisional Railway Manager, 
Having his office at 
Kothi compound, 
Rakot. 

Assistant Engineer, 
Western Railway, 
Near Meter Gauge Railway Station. 
Sabarmati. 
Ahmedabad. 

(Advocate Mr. N.S. Shevde) 

Respondents. 



fT' 
A 	 A 

ORAL ORDER 

O.A. No. 650 of 1993 

[)ate 	18.4.21144 

PER : HON'BLE MR A.S. SANGHAVI : MEMBER 

Neither Mr. P.C. Master, counsel for the applicants nor the 

applicants present. None was present on several last dates. O.A. is therefore 

dismissed for default. No order as to costs. 

76 
(A.S. Sanghavi) 

Member (J) 

Pkn 



-------- FlICE REPOFa 
	

OFJJER 

I Mr.P.C.Magter is not present. Adjourned to 
18.4.2000. 	 - 

(A.s.sançhavi)— -T' 

Member (j) 	 Member (A) 

nkk 

None pre3ent for the i:ie. 

Oral or-9er passed in the Oo€n Ccurt. 

(A.s. Sanghavi) 
Member (J) 

Plcn 

11.2.2000 

2000 



.O. 650/93 	 fl 

9FF ICE RE EQ RI 

i66..99 

1I ° 

1. 

OPDER 

At the goint request, adjourned to 11-8-99- 

(.1 • s • SANciAV i) 	 (V .RADHAIR ISHN) 

	

MEMBER(J) 	 MEMBER (A) 

ss 

At the request f ir.Shevde, adjourned to 21.9 

(A . .sanghavi) 	 (v .Radhakrishan) 

	

Memer (J) 	 Member (A) 

I 
nkk 	 1. 

21.9 .99 

'2.1O.99 

At the request of Mr. p.C.Master, 

adjourned to 29.10.99. 

A / L- 
(A,s. Sanghavi) 	(V. Rdhakrishn 

Member () 	 rnb r (A) 	1 
Pt 

Time beinq over, adjourned to 

	

(P.0 .Kannan) 	 Cv .Radhakrishn 

	

Member () 	 Member (A) 

nkk 

14 • 12 • 99 Being a Division Bench matter, adj: 
to 11.2.2000. 

4111,  X,  
Cv .Radhakrishnar 

Member (A) 

nkk 



2 	• 11 • 9 

Date 
	

Office Report 
	

ORDER 

At the t? L1•:t of r. 3ev5e, for 

a;oaroCeS. AC 	rro tD 1 3.1 • 0- 

'erbor(J) 

13.1O.° 	 Being a Division Bench matter, adjourned to 

26.11 .98. 
/ 

(V .Radhakrishnan) 
Member() 

nk}i 

rr.P.c .Me3ter i.s n o t-  cresent • At tho 

reouest of ,Mr.Shevr'e on hehiaf of Mr.I:othari, 

aó'jo-.irned to 8.2.99. 

(V.Radha}:rjshnan) 
ernher(J) 	 •1ern -')er(\) 

n ] k 

hr.:31love 	iJ;: ick rote to 	-• 

to  

.0 .Yannan) 	 (V .Radhakrishn'fl) 
meooer(J) 	 rember(A) 

S • 4 • 99 

n kk 

Mr.Iaster is not pre-ent. At the reqiest of 

rir .Shevde, conse1 for the resnonents, adj o.- rne-
to 16.6.99. 

PA- 
(P.c .Knnan) 	 (V .Radhakrishnan) 
Mernber(J) 	 Member (A) 

nkk 



V. 
	

/3 

1,"- 1 Office Report 	I 

	
ijI 

VJtL A, cQ cNl 

I 	t 
- RPA 

s -3 

3ick note ti1ec by Ii.r.Kothari. 

Ad irir  ncd to 11  

V.Radhakrishnan 
Iierabsr(J) 	 Member(A) 

nprfl 

It 	(E- 	 1€ 

CO L,

YJ 

 

t.• 

k13 

(i ci 1 	 Cv. 
ç(/ Qc P ( 

	

29 • 4.9 
	 As the Division Serich is not dvdiiaole 

today, adjourned to 2.7.98. 

(V.Radhakrishnn) 
Member () 

	

2.7. 
	 Mr.Shevde files appearance on behalf of 

the respondents and seeks and granted time 

upto 01.9.98. 

- 

(Laxmari a) 
	

(V .Radhakrishnan) 
Member (J) 
	

Imber (A) 

*SN 



rnatbr i 	jCUrTV-: tJ&Lh  

1-ri iL J 

r) 

30th the learned advocates are present. 
L3eing a Division 3ench matter, adjourned to 
27.3.1997. 

.khakrishr1an) 
imber(A) 

Sick notO riled by NrKoth3.ri 

Adjourned to 26.9,1997. 

	

Bhat ) 	( V.Radhakrishnan 

	

!iember (j) 	 Member (z) 

Sick 	iId by r. ' • 

vd~ L-,~ rn,v -] to 25-11-97, 

L A I 

N. 

1 7 

None present for the applicant. 
Leave note fd by Mr.  
Adjourned t6' 6.1 .199, 

hat)  
Member(J) 

/I 	 I ait 



I 	Liiij 	 t. 

/ 

13 

27,3.97 

Fcr 	a n t :)t: tiLne, Eid)Urfld t 

.hat) 	 (v.p 

RejoindeL flied by the coune 

taken on record. 

Adjourned to 29.C4197. 

( VacThakris 
Merrer(A) 

150 

; Mr.A. . e  j1ir1. ACJj .)l 



copy of this order may be made available 

to the learned counsel for the respondent for 

necessary follow up action. 

(A.K.Mishra) 
Member(J) 

(K.Ramamoorthy) 
Memher(A) 

( 	 -I  

Date 	Office Report 	 0 R 0 E R 

19.12. 93 
	

Present : Mr.p.C.Master for the applicant. 

Mr.A.,S.Kothari for the 

respondents. 

Learned counsel for the applicant submits 

that in compliance of the order dated 2.7.1996, 

no copy of fixation order has been delivered to 

him and it is not clear whether the Departhent 

has at all passed any such pay fixation order. 

Learned counsel for the applicant is also not in 

a position to give defir4te rerly to the queiry 

of the Court in this regard. 

in the circumstances, we think that the 

re3ponaents are required to be directed to odu 

the copy of the pay fixation order if there is a 

else officer incharge of the case shall remain 

present in the Court ready to ansier the querry 

of the Court. Call on 24.1.1997, 

ait. 



AL 

Date 	Office Report 	 0 R DE R 

At thë joint rocuest: of the 1earned 

advocates, adjurned to 15.10.1996 

(V.Radhakrih:.n) 
embet 

alt. 

1510.6 t the request of Mr.A.5.Kothari, the matter 
is adjourned to 23.104996. 

V.Radhakrishnan 
Mervber(A) 

joe boing over, adjur;ioT t 	4.1.L .1J.Y 

(L/ 
(K. aramoorthy) 

Komber( A) 

elan a Ljvisioa 3ench matter, adjouri 
19.12.1996. 

I.l'ainarnoorthy 

cercer (A) 



( 

I 
Date Office Report 

:L .8.95 L.ro rote fi1cx by i1iJ 	• • Il3t9ari. 

na a IjViSiOr1 Bench iatter, adjournc-1 

to 	h .ucjst,l995. 

~L 
(K.Raa:oorthy 

I ember (A) 

Ilp 

30ir1r 	Di'isin Benc' 	aLters a:journe 

to 2xRx 3r 3ept.19. 

(]aFaoortby ) 
Neber (A) 

39.9 On arcont c'T sad deriisi of Shii, 8.A.pandit, 

at the request from the r3r, CJUrreo 

Call on l2-9.-196, 

1g 
(K.P.amamoor':i 

Mncr (A) 

Mzx Sick note filed by Mr.Kothari. 
At the request of Mr.P.C.Master, the 

matter is adjourned to 19.9.1996. 

kl— 

C K. Raniamoorthy 
Member (A) 

sick note filed by Mr,Kothari. 
At the recuest of Mr.P.C.Master, adjou 
to 3rd October,1996. 

(IcRamamoort:hy 
Member (A) 



nit/nm. 

Daf i 	Office Report 
	

ORDER 

2.7.9 5. . 1
7  .:73 r' . Bath the ierrned courts ls are iree: t. 

Cor of 3,Qr fixetion order iassed lj 

the resDndant-dcrpartme t if ar, rna;r se made 

nvaila1e to the apiicant. The admission of this 

Q.A. will not stand in tie ;ay f arment f such 

nmounts as fixed 41 the respondent-deartment to 

the alicant. It is also open to the nniicant 

Laurruc: the ratter regarding short fall, if any 

in the pay fixed. 

Call on 1st AuUst, 1996. 

Direct service as regards res,ondents no.2 

and 3,ezTitted. 

Car of this :Jrder may øe given to the 

cDunsOl for the a::licant. 

(K. Ram anoorthy) 
i'4omer (A) 



ORDER 

W.P.C.Master is present. Mr.Anil ssxothari, 

the concerned Railway Counsel has filed leave note. 

1-lence, adjourned to 22.4.1996. 

Dale 	Office Report 

16 • 4 • 96 

n 	 (K.Ramarnoorthy) 
Memher(A) 

ai t, 

22-4-96. I 	 Mr.Anil S.Kotbari files appearance. 

Adjourned to 1-5-1996. 

(K.Rarnanioorthy) 
Member (A) 

a..t. 

Jjurn:d .:o  

I12anjhile the counsel for the respondents-
':e.tt. eiay find out whetle r the order stted 
n the note has been pas ed by the deptt. 
ote:5/93 stand diseose of. 

Odil 	1 • L)J e17 -) * 

I.mdmoort 

n 

3eing o 	 r:te, 

2.7. 199. 



OFF ICE R.PORi1 	 ORDER 

j1 f.!iii :VrnLmU jf 
.':t avaifab/, 

th8 n 

Kyada files ppcance.jo'rn 

( -: iC(/ 

ec'Lq')1 

(i• artcnoothy) 

Cmi 	
ad. ICT be fixed f .)r  

hearing in due course. Reoly ma.i he 

filed before the Office latest by 
13.4.94, with a ccoy to Mr. P.C.M ear, 

and rejoinder may be filed before the 
Office within 10 days after the fume 

af the reoly, with a copy to Mr.Krada. 

(.Ramamoorthy) 

16 • 3 • 1994. 

Vice 	airrian 

nit. 



4 I L 	
-J.l 

., 

?. aliowecj, Perrni.sjon to file common 

A 

amoorthy) 
.er (A) 

Notice pnirg admission 

urrabLe on i4294 

(K,LáLIOO1.THY) 	 (N.ETL 
1ii1BEi(A) 	 TIC. CHAI 



DATE 

IN THi CENrRAL ADI'4IISTR1TIVE TRIiUUL 

HNED BD 

4 

/ 	c 
- 	 I K 

PLICS) 	
COUUEL 

VERUS 

- ( 

RES PONDENC (s) 
	

COUNSEL 

Officer Report 	 Orders 

Y11 	 .. 

1 

)i 	 S 



- 	 - 	 - 	1U1UhU1U1IUUpUIIIIIIUI rIUII 

IN THE CENIPAL Z½DMINISTRATIVE TRIBUNAL 

AHNED BD 

I 
oAA///c.A. No.  

 

PLICS) C OUNE L 

VE RUS 

RESPoNDEN2(3) 	 CONSEL 

DATE 	Officer Report 	 Orders 



FORM LJO. 4 
0/93 	1 

C(N 

Date 

4..2002 

oftice Rep'rt 	I - order 

Nt. Shevde says that th€. calculation 

have already bean made an(d the necotiations 

are in t 	final stage. He promoses to supply 

hc COoy ta the iearnad advocate for the 

ajplicant. The difficulty has arisen hecaüe 

of the transEer of the official person and that 

the new Qff]cer will tke decision after 

aetting alt the facts and figures. He 

25.6.2002 

se ks one rr:o.L date. Adjourned to 25.6.200- 2. 

(c.C.rivastava) 	 (A.S.sarighvi) 
Merrber (A) 	 Member (J) 

sm 
One present for the applicant. 

ir. iast2r for the M applicant is riot present. 

Adjourned as a L:ist chance to 11.7.2002, 

- 	 (; 
mber ) 

k 

c 

. 	((/)c2. 

(C\ 

-( T) 	
e ( 

(

A// 

)(/ 

Sen 	'0 1̀r-  /3')-z t e S,  

cc SS

CA 

c/ 



4 

FORM NO. 4 
Wy 

D ate 	I Oftce Report I 	 order 

09/09/20C2 For applicant  

Leamed Counsel for the applic&it subnits 
thtt th case was elier heard by the Eench 

comprising of Hon'ble 	A.5.Sanghvl (J)and Yr. 
TOr. G.C,Srivastava, Mernber(A). List before 

berci on 1/09/20C 2 

(D.C.Ve ma) 
i:ember() 
	

Vice Chairrran(J) 

/ 

18.9.2002 Heard learned advocate for boht the- --. 

parties for some time. Mr. Shevde is directed 

to prtduce the departmental file pertaining 

to the apiDlicants posting their prorncstions. 

Copy of order be given to Mr. Shevde. 

Adjourned to 26.9.2002. 

(G.c. srivastav) 
Member (A) 

(A,S.3anghvi) 
Member (J) 

Sm 

 

26.9 .2002 In view of the resolution of the Bar 

8sOCatiOn abstaining from the work to protest 

against the attack on the Akshardham Temple at 

Gandhiflagar, Adjourned to 14.10.2002. - 

- 

 

(G.CStiv4stava) 	 (A.S.Sanghvi) 
r4ember (A) 	 M3 nbe r (j) 

vtc. 



4 	 FORM NO 4 M.A. 593/00 in O.A. 650/93 

Date 	Office Report 
	

Order 

14.10.2002 
	 This being a part heard matter. To be 

heard by the Bench consisting of shri A.S. 

sanghvi & Shri G.C.Srivastava. Adj. to 30.10.02 

(Shankar prasad) 
!ther (A) 

7 — (A.s.sanghvi) 
14ember (j) 

vtc. 
3/ / I 0! 

(A 
- 	 i(QA CJD 

M.A. 593 of 2000 With (IA.. 650 o193 

Heard the learned advocate 01 both 

Lk1 	LIe. 
-- _t the UI 	 gIvu 

in tb 	M.A th M A. is 	1rwd Anrl th 

,-, * 	 AT O.A. i iestuie., Lu ne. pu oiuei as w 

MA 	93 rf 2000 

0I. 

. 	Heard the learned adiocate of both 
1-1 A 	 I'. at 	• 	• 	 t v u t.i i 'ii t.ca . 

) 
iviember iA 

IA S. 
ivieniber iJ 

* )rT- rr' 
!ii_J I 



crTrrn ii .4rii.iIc.'vn iriri mnirn T I ilAkJ4 	 ItiA)IIikt I * 1L II..1L IL 	LA 

HM111Afl%11 EtFNCH 

* L jgp•% 
Jst. J4.Y'J UL 

i'Lit At l)etinn • 10  /01 /2H0 

- 
I344 

An1 Mr M 	 A1i-'ri+ lc 

*R,,. fl f' 	N., .4 	 . A 	-. . 	.- 	A .-. 	. . 1 
A 	V ' . -, i & 	 ' t 

Versus 

Union of indta & (irs. 	Respondent ts 

WY S 	 Al 	I ( 	1 r 	 1 	i Atti. At. ia. QA&%;WUfa 	 * fUVJ.CtLe 1Ji L1i I 	pJ11C1AL ) 

e%^IM A IRK. 

THE HONSLE Mr. A. S. SANG14V1 
	

MEMBER iJ 

M%vv9m11 
#WYY W W 	 áTWY ii PTi a wv a 	 I * V 

t X.a.i £Ji 	 JL.. %X. #. bA*.A V 	.& 	V t 

I 	 .11_--.A'i 
I. dV I LIJ1 	LtII Lii iA)LcU 	 UJ.c& UL i2AflJVVLLt W AitL LLIL jt 	L.LL 

r 	'i' 	1-. 	 -di-. 	r).-,. --.1--. ,- .-.- tO lit.- rcL%_tA &J tALC 	tA_t tAt 

c 	 •*- i 	ri 	 + 	+hrt fn--r ,nn-tuy n -t +k 4-.-, si n-rn 

rr1 	1i,.tk,st-t- -if -.rs5--.i c 	F-ic- 	.iils,t s-ui t,r,tsss-t 	t,F,c-ic, ,f *kss 	1,ii'.s,I) 



.2- 
Engineering Welfare, 

Association having its office, 
At La) Boarding, Prantij, 
Pin: 383 205. 
District: Sabarkantha. 

Narsingh Kasusingh iGangmanj 
Address as per No. labove, 	 Applicants 

Advocate: Mr. P. C. Master 

Versus 

Union of India 
Notice to be served through, 
General Manager, Western 
Railway, Church gate, 
Mumbai. 

2. 	Addl. Divisional Railway Manager)  
Having its office at 
Kothi Compound, 
Rajkot, 

Assistant Engineer, 
W .  11r 	 TtII.+r.. ( 	, iry 	 lur.- 	Qt.+. .-. 

. . __ 	 .. a.18c 	__ 	c ., 
Sabanati., 
Ahmedabad. 	 - Respondents - 

Advocate: Mr. N. S. Shvde 

U
rw ,  

O.A. 650 of 1992 
Date: 0 iU1/200Z 

Per Hon'ble Shri, A. S. Sanghvi 	Member (J). 

The applicant no. 1 Associaiion has moved this O.A. for the 

redressal of the grievances of his members with regard to the 



WIN 

inaction of the Railway authorities to grant higher pay scale to the 

members of the Association. According to the petitioner No.1, 

Acition is representing the Gngnian, Gngrn ate, Trolley Man, 

Watchman etc in the open line. The iueinbeis of the Association 

were appointed in clear vacancies but the have not been given the 

pay scale of Rs.2 10-270 and further revision of the scale of Rs.800- 

1 1 MrI 	11 Q. 	Ti- 	. ,-A-1 1 	 44..-1- -i-.-. 
I J. 'J IA JAAA A 	. 	 AL .La 	AALAA4'.,'. 	LAI¼. 	dAAAA 	LALLAL  

six employees have been upgraded and though some of the 

employees were given upgraded posts the resultant vacancies were 

not filled up in the scale of Rs.2 10-270. Some of the employees 

were given the upgraded posts but were not p'opeily fitted in the 

scale and were kept in the scale of Rs.200-250/- i.e Rs775-1025 

revised pay scale. This has resulted into large scale of heari 

burning and discrimination. A representation was also made by the 

employees on 15.1.92 for the revision of their pay but the 

representation has not yielded any result. Some of the employees 

were due for higher scale of 210-270 from 1 8.76 in 300/n 

7#C./ 	
tUU11 	tilil 

I (CF'. 	 1 
upgrivaUOiI uiU I U70 Up1du 	Il 	1.0.0.4 aiiu eieii 

this had been extended to the other units of the Engineering 

department such as Gangman under PW1, Rajkot / AEN Rajkot etc 

The Association made efforts to get the redressal of their 1---

but the authorities concerned have not heeded to the representation 

thei_. 	.-. 	 1.-... 	A 	 to -t-. .-. ...i 	i-.-. LI -l-.- e 	.. tSO1u 	 i 	- 	 pp an L 	 (.ti 

entitled to revision of pay scale of Rs.2 10-270 and thereafter from 
I1r%, 	 ---.- 

1.1.00 1.000'1 i.JU/ -, oliitt ne i 	01i111 	11V UI.LUi LJ 

the request of the Assr'iation th (1 A is tiled, They have prayed 
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that the respondents be directed to grant the higher pay scales to 

these employees from the date on which these employees have 

become entitled to get the scale of Rs 2 10-270 nd frther higher 

1 - 	 I I 	I 	 • 	1 	 1 scaie oa iss,ouu-i iuu/ - as per m1 t 1tv1tu pay se 
1
e d.iiu aI

1
u Lu 

direct the payment of the difference in arrears of sa1arr A!on g with 

the O.A the schedule is also annexed giviri particulars of the 

employees who are not on the benefit of the upgraded acale. 

2. 	The respondents in their reply have inter alia contended that 

the 0. A is hrred by 1irn1ttion as the benefit is claim eel from 1 

------- -1 	1. 	-. --- - 41 	1 aiiu UliWakUS ãlIU uiai i1Lt Like tJeIIeIiI ib boue,11it IIUIII iU I.e., 

prior to the constitution of the Tribunal the Tribunal has no 

jurisdiction to entertain and try the claim. It is also contended that 

11 	 ,- 	 ''--'- + '- 	 of 

	

w 	 el.-, fs117p 
J -t '. L 4i '_I 	t. .J LA 	LLL..AL LAAL 	.' 	LALL ! '.. A 	A' 	 -. - A J 	 A. LAL 

the schedule are not alive and such a joint aiplication is not 
i-n ii oi -.i i-:i.-. I II 	JjJiIcdiL IA%.d., I, ta. C&LL 	A J AA 	A1J WLV 	kILA 

applicant no. 19 has already retired whereas applicant no. 18 and b2 

have1----- 1 - -------------------- - 1._ 	 - 	- 	 - lietit 1eluuveu nuni uie ReuMf ay ti vice. 	II*AI'y UI UIt 

applicants were engaged as casual labourers and as such cannot he 

considered for getting any benefit of their past service as a regular 

one. It is also contended that no benefit can be given with 

retrospective effect as the Railway Board vide para 3 of the letter 

i.-.4-.-i 1 Q 0 CV) i-. 	 -l-..-.- 41-.  %A"L 	I J. J. ,.J 1AC&.3 	.LC41 A¼"A. W&I LLL¼. 	 CAL 	..i '.J LA t k,.t Lii- 

cadre restructuring should be tilled up by senior employees who 

1----------l._C _f,_ ------------1 	 - 	,-, 	- I1UL.4IU L1 	IvtiI L1IieIIL UI LIAC ItJiIiUkUII c*.tI.t II1L 	.C.I. i.U.Js..) 

hpict the iirrm1 hfIt .v hro or 1 	Q iiiiiinr ---- .----"------- ------------------------- 



6-1  

should be Dosted by modii'vina the selection Drocedure but they will 
.....3. 	 . 1..i__ 	 t1.. 	 1._ 

	

1t.)11kJLALJLL 111 IiI111 fJcy iA'JLtX L1II. L4C&W 	A tckiJ.A 	 LAAL I LL.L 

ti-rn-n the date of normal rules of .... from the date nfffllinor un nt 

Lilt vaCtlieit5 cUIU aeeulWiIgIy all Lilt CAKWIC jtiIUli  iI.vt LAmul 

promoted by order dated 12394. According to the respondents out 

of 75 employees, 62 employees who are presently working have 

been promoted and cc far a remaining 11 arc ccnccrncd between 

1985 to 1989 4 employees have died and one has retired in 199. 
A S.. 	 s.L.. 	 i.1......... 

rcZA 	 1AIL 	 LV a&. ILb. 

the zone of consideration nq ner their qp.niontv,  and therefore 
£ 

- 	 .1. 	 1. 	1... 	ni. 	i 
uep -

U LIIItIIL iits IigIluy ni..ii U11IUIcu u
1
ieiit. 	4ave ue.uteu LIICLL 

the nri{pv rf ii 	df,rn nf 700/, n-id 	flo/, ur f 1 M 7fS 

issued, According to them w.e.f. i.3.62 110 posts were upgraded 
.,, +l 	CFSi ^f PC' 01 A07A .r*A i4  

any promotion at that point of time it was always open for the 
4-., 	4-1-.-.4- 	-...-. .-.4- 4-1-.-.4- 	.-. 

b LA 	 .JAA 	4. 	I 	 .-4 ALAS LLL LSAaL L.SAA-. 	S 5A 	 A5' 

however cannot he raised after 10 years. They have prayed that the 

O.A. be disnrised with costs. 

We have heard the learned advocates of both the parties and 

have carefully considered the rival contentions as well as various 

circulars issuea bv the Ranwav Board. 

It is not denied by the respondents that the applicants are 

— 1_________. 	 'S_. 	111_ 
W UI k'JiI 	'..4 Ui,I1lcAJI, 	 IVIUi t 	4AII4.AtI iv I f I LIU 

in fh rir11 hr 	the, 	 vi rrkir it, r-le.r arid - 	,.1-_._—_--__ 	 -,-,..,,,.- 	------------- 
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permanent vacancies. It is also not demect tv the respondents that 

	

1_1._.t41_ 	,__1_ rT.rirf71L1___ 1. ijic .1cUi11 IJI Lii ii1,IiCi pE1 	LthI UI 	 I 	4.J LJV LIIUc ciIIpiJy 

h.q lredv hFn ectei,dM in th R- iknt ihviinn virIc i).(). NC), 1iI- - 

769/1 dated 22.5.34. 	ii is suLinilied b Mr. Mastei itained 

advocate for the applicant that when one division has already 

extended the benefit of the higher pay scale to similarly placed 

employees the respondents cannot d. C ny the came benefit to the 

applicants. He has pointed out that there is no cogent reason 
4-1- i.L,. 1_,._.1 t 

LILU L 	II 	I 	IJI1L&I1 l 	&IiV II& 	LIlU 	iIUII UI II%III J 

c'1e of 21f)-97() to the nplicnrs nrior to 1.186 qnd revigerl nv 

1, t'r err, iir-rst 	i j 	 TT 1 	 1 -- eaie ui x.ouu -i iu num i.i.ou. ne ii pOiIIleU uUi u11 riuus 

representations were made by the employees as well as the 

Association aild notice was also given through the advocate but 

+l. €t7 	I1I 	 lflt 	r.r 	 'yg..'i- 	 ('h'.w'. 	 .iltrs ,l,'. suv 
A_ %! 	¼S..

T
'.,.' J, A 	I   

to the letter dated 21 ,4.9i of Ukivi Naikot tuinexure Ai wiierem 
- +., i-t1.-. 	 4-, 	 .-4' 4.._ _-.__,__1__,. 	4' 4, i 	rrn8  LU., L11U 	I S Li LI U... U. LII II1 	UI LI 1U.. U...CIL&I L. U. LI IU.- LdI4.6111L'L-i 

department he had asked for the details of Gangman. Gatekeeper 

1 PI - - 11 	- 	K 	- - -------I 	1 	- 	- 	1 	-- 	T 	I 	 - 	Al 	- auu iiuuev in piuniuieu Lu LIJe suue ui i.iu-  u dgdAIIsL we 

upgraded posts. Aieording to Mr Master, it i shown that the posts 

were upgrauea in tue rauo 01 t U'o a.uu U-,o aiiu inc same was 

Pi1,rr+ fi1IT1C1F1'l r'.i"Irw 'fr 1 1 Q'A 
1--------'--'  

1.-. 	.-.-.t- 	-.,.i l. 	t.l-.-. 	.3 	..-.t-.-. 	,t-i-.-,4- 1.-.i-t-. 	M • I 	L. 	ii '.J U. 	II IU.- LI U 	LI IU.. I J,J U fl LICI I L 	LII ciL 'S ILIL. U 	Ui Cli Li Ui 	IL. U. LU... I 	I 't U.d. 

PC 111/9I!CRC/1 dated 21.1.93 	directions rep'ardin 	cadre 

-------- - --------- - --  11  
ILl 	LUulIIWUIt 	IUU LJV LIiC I".cUI VIV ci.y 	i.LLi chili 0 L4epleilU 	tA.' 

thrqp. di 	tir'1ii 	"i-n r 	f"tirti wIrf i1r icwcr1 tm 1 
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per these claritications dated 16.3.9i Annexure Kf'+ the condition 
1i-i--- 

Lii ULC AIIIIILUI Lull pLI IUU UI 	CCU 	V ILC IIclLi Li.11 I CILi LL LiuiL 

year and it was also clarified that the stft should he promoted as 

and when they complete one yeai on the old pus1 of I • 3g3 

thereafter. It was clarified that this relaxation is applicable for the 

first promotion only which would mean that if a Railway servant 

1-.. arm at, rl 1 a -nr 0 

then the promotion cannot be gwen on I .3,9.3 or thereafter subject 

LU .. 	Ii 	
c 	 .-.-- 

L 	111f.11t 	.11 %.J1I' V O.A 	V . 	111 LII 	L"16 Iji. VI.LLW LLUI.L 

grade and the second promotion Would he given after completion of 

the iiUiinii 2 	of the 	 uiuii gide. 	11 wa 

'1ri+"If2.rl fhcf i11 	 'rio iviif rf thc ,' 	t'riipfivriror Qhrillid h ----- -------------- ---------  

11neC, Up up bs senior employees who should Ue given  benefii of 

-r -t-at 	r.-w 	a4' 	s-t• .-' 'c 	UT 	 1 	0 'Z 1171', ama a', 	4'ar rI f',1-Y'w' ',1 i-rI a+i'Pr. 
fdA 'JSSSS CAL' Al. iS S C-LA I Cl C-L.A i-S 	A. 	2 4 i-S. .1 'S 	4s SAC-S Cl C-C-.S 	S A. 	SSS A AsS%.-%A. 	I'S iSA S Cl 

existing from 1.3.93 junior employees should be posted by modified 

selection procedure but they would ct the promotion from the date 

of the taking over the post as per the normal rules. The 

-- 	1.L 1 -- 1 	- 1 1 	 - 	1 	1 aI."1'4 - 
iepU1iUeilL Iidve UO *1iiie2stU uie iL1LeiiieiIL UtLeU sJ/ 	'1 cli 

Atii-c'vnr P I!S ihr7rno th 	cf th 	tct'niii flt&rr grid 
----------- I 

Trolley man in the scale of 750-I 123 Revised scald provisionall 

mamafai4 ji'l +1-ia Cl1id e-',f Pc. Sflfli 1 c(- \ i 	 ti-;.-. 	 UT 	c 
ClASS Cl 	 Ci, 	LCi ALL i..SS Cl 

1.3.93 and onwards. This statement shows that 14 employees 
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while six employees were promoted in the scale ot Is.UU- I 
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b. The contention of the appiicant is that fixation of their nay 

from 1.3.93 does not redress their grievances as their pay scale 

ought to havebeen fixed in the higher scale from 1 92 onwards. 

The applicants have poiiited that in i'epo1ise io the DRM Rijkoi 

letter dated 3.2.94 the AEN Sabarmati had prepared a draft of the 

order dated 10.2.94 and this draft of the order for giving higher pay 

1r 	rs 	 ++r1 +r +J... 	iD1tiI OCCCIs L.ajL. 	 i41L.ALL.Lt 	 A..d A 	I 	 i... .L4.AL. 	 .AAL L-LI 

pay scale to be given to the employees from 1982 onwards and 

satisfied the demand of the applicants. Unfortunately, this draft 

order ws not acted upon by the 1)RM Rikr,t snd hence the 

.11 	 • .1 	1. 	 1 	1 	a 	 a 

uu 	uivive. ii1i 	LaLe11ie1 iL ci.i.ty ieveai uL inuL J1 

the applicants were recruted prior to 1.982 and as per the Railwar 

Boards circular dated 20th December 1963 were entitled to claim 

the benefit of the higher pay scale w,e.f. 1.8.82 and thereafter. It 

appears that this circular was never implemented by the DRM 

Rajkot so far the case of the applicari.t under PWI Prantiz was 

concerned, though the same was implemented for ka3kot division. 

1 	.1 	 1. 	• 	 • 	I 	1 	al 

I1Ai I 	aeuiV a ease ul giu 	uiSeiiiiliflaL.tUli 

authorities concerned in the r'e of two similarly placed group of 

employees reiying on subsequent circular of the Board. The same 

S 117r 	 "" "1e c -- 5 	- 	 •fl_•. 1 	Qq 	kii4- +6';their* 	S • 4 S 4. 	j_ 4.; 	5 *_S•S - - - 

demand is that they ought to have been given the higher pay scale 

4'_,_.._,_. 	-.. 	L-.-4-.- 	Of 	02 *J III Ii A L JIriL. A 	*.&.L. J I .J 	L.A L. 	(.4. 	Ls IL' L..4.)L' IA I tA 	- L. • 	A I AL' *...&A .AA L 	..' A 

prepared by the Sabarmati AN on dated U.2.Y4 and submitted tor 

necessaly orders by the DRM Rjkot clearly justifies the gievance 



of the appiicants. No reasons are however given by the L)RM Rajkot 

for not implementing this draft order and giving higher pay scale to 

the emp1nyeec only from 

7. 	It is no doubt true that the grievance is ventiiated by,  the 

applicant about 10 years after the actual cause of action but then 

the quection of the bar of limitation dccc not arice in their cace c 

this is recurring cause of action. The cause of action arises to the 
- 	 4-, 	 4-i-, • •,t,,.,... 4.i.. 	 ..'.i i..,.,,.. 	1-..... 
tpFiLL%_CLti 	c;, 	Zflufl ii iiti 	 j.aIu 	iJ,y .a&t  

r,d therefore it iannnt he ssid that the deliv in mnvmo-  this (1A. 

1' 	.'1 	- 	41 	 .' 	- 	Al. 	1'l. uisentities the ppiitaiits null eI1I1rn1g me llignei p.y  nuiu me 

back date. However it is true that no orders for the payment of the 

arrears can be passed which are barred by limitation. It is also 

r+rAA 44--?i+ 	rf +}i 	1l/7tC4 	7IPs 	P' 	li'iI171' +,'% 
LA_.4.t LL*.4-L 	'li 4. L'... '...L.LL[..' 44_4 	 4\' 	.4.. 	 l, 	... be 	.L4.4.. 

applicants either died. removed from service or retired from the 
14- 	. 	....-. 	4- 	i-I.. 	 -'.--4--. ..-..-.4- 4-,. 	 -...L-...-. 	 4'...-. 

.)c..L 	 IL j Oi.fl O 'i.t- I 'I.iL 	 w 	II4.4L-I   

revision of the pay scJe but so far others are concerned we tind 

that they aie entitled to the ieviiufl of Lheii pay Scale W.e.L the date 

they had become entitled to and the same hs been rightly shown 

in the statement prepared by the AEN Sabarmati on daled 10.2.94. 

The i-ri-'. 	.,-i 	+i 	fri' 	?' i'll 1 1?' Fl +r lc Fl 4-rf srl f,'. -v'. i".l cvv '.i-i + 
'- '- '-' i: - • 	•- s.h, ,..4a -, ._s_& ,_,- S 	'_fl %- S Sfl.: 	__-'- 	'- 	%,.t 	- 	 -. - - - 

the ciralt order prepared by the AAN Sabarmati on ctateu Iu.4.9'-f for 

...4- 	-.1i,. 	.-- 	4-t.- 

	

flaj LIOflt*JIy 	iLifl8 	LIAL.- 
.-s }a\ .,4' 	4-l-,- *.JI 	LIIL 

.-..-..-.i... 	.-.4-.-. . L41 	I 	AAL6 	CA.kJIJIAL.ZlLI L.Th. LIL..,y 	LLs 

however be entrried to the arrears of the difference of pay onv from 

4-- 	1 - 	1'_--- _.t 1_ 	A 	- 	_ 	€ 	I I I 	 - 
one yeal JliuL LU LIIC iimi UI un Li.r. i.e., w.e.i. 1.1 	I1iUC 

employees who retired after the filing of this O.A. also will be 
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entitled to the renxation of their pay in the revised pay scale anu 

t.ik 	11A1cA1C '.iI L11 	i I CA1 	C-L 	 LtAL1. 

3, 	We ii td'u1 	*Jio 	ihis O.A. lu die 	ieiii tdl diiuiiig 

repondent to  notionaliv fix the pay of the urvivirig pp1icant on 

the date of the flung of this O.A. including those who have retired 

,- 	,-'- 	+1 	 .-. 	, ,- .. 	-.. 	.-. 4'i- 	-.-.,4 ,- ' 	, .', '- .- ,',- .4 	1-..- 	A 1' M 
._L Lt 	I ails s 	Li AS - 	 S .2 -1 • 	4,AA_i 	' I 	t_I A'..., 	'..,t I. LA,k %, 	I '.A '..,. I. 	

j_.' 
I '... 	i.i 	%_t 	K. 	4 	S.d -1. S 

sabarmati on dated iU.2.94. They shall however be entitled to be 

4t..... ?OAU 
 LiIt UA1i1A ii'..A UI .A I '.I 	UI II 	UIII i. ijjjj ILc &IU i.. 1 i • 

This exercise he nompletpri within 4 imnnth 	from the date of the 

ieceipt of the copy of this UiTdeI, The O.A siaud dpoed 0f with 

t1i4 riar firric 	Mci rir1lr nQ trN r'rf 

.a 	,J-• 
rI7' 	Ai 

IA C  
(it. hJ 



FROM i'O. 4 

- 	i)at€ - - 	Office Report 	 0 R i) E P 

i\k 4tt 
3.kOL 

C(y 

i 



O rA 
 

:14. 11.03 

0FFIE 

MA/662/03_INOA/650/93 	— - 

- R 

Mr.hevde for the respondents seeks time 

to move delay condone4 apr.liction. Adjourned 

to 28. 11.03. 

(Shankar Prasd) 	 (A.S. Sghvi) 
Member (A) 	 Member (J) 

cns 

28,11.2003 
	

Issue notice on MA/662/03 and MA/696/03 

returnable on 22. 12.03. 

(Shankar Prasad) 
Member (A) 

Cfls 

(A.S. Sanghvi) 
Member (J) 



U.
pp- 

4 

QFFIJE EQd 	 2. 

Y/i2/20C3 

- 

cr a41icnL 	: ir 	. . 

c r respondents : None 

heard. Issue notice to ap1iant no.2 
rtjnd in the CA returnahie on 27/01/2c04 

(iiuca £'r:iL 	 •erma 
j 	. 	 Vi 	r: n(: 

27.1.2004 	 Nr.P.C.Master for the otonents has filed a 

leave note. Mr.Shevde for the arljcant also 

seeks time. Adjourned to 10. 2.04. 

(G. 2.. Patwardhan) 
	

(A.s. Sanghvi) 
Ilember (.;) 
	

Member (J) 

cns 
10.2.2004 

Mr. Shevde seeks further time on the 

ground that the Additional DRM has already 

Passed an order extending the benefits as 

diected.by  the Tribunal to 52 persons. He sass 

that the further implementation of the order Is 

in progress. Mr. Master for the original 

applicant is present. Considering the 

request made we adjourned the M.A. to 
27.2.2004. 

(aakar Prasad) 	 (A.S. sanghvi) 
Member (A) 	 Member J) 



U AT 

27 • 2 .2004 

.A. 650/93 

UT 	 U 

Mr. Shev-de seeks further time to see that 
payment is arranged. 

Adjourned to 19.3.2004. 

(Sbankar Prasad) 	 (A.s. sanghvi) 
Member (A) 	 Member J) 

KSB. 

i. 3.2004 Mr. Shevde says that the calculation of the 

due amount ot is already made and due and drawn 

statement is also worked out and sent to the 

Account 0fcia pe  says  that the payment would 

be made wjthi short period. Considering that 

some Progress.. is made, we adj ourned the M.A. 

to 31.3.2004. 

(G.R. atwardhan) 	 (A.s. sanghvi) 
Mn be r (A) 	 Mnber tJ) 

KSB. 

:31,3.2004 Mr,Shevde for the respondents not present. 

Adjourned as a last chance to 12.4.04. 

A, 
(Shanicar Prasad) 	 (A.s. Sanghvi) 

Member (A) 	 Member () 

cn S 
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12/C 4, '2 C C 4 

26-20 

12.05. 20011 

1r. Shevde says ihat orders have beer: pass:'d 

tnxespect of 14 more çersons 	nd sent to the 

cocunts 3ectjon. Information regarUirig 152 + 14 

i.e. 66 	rsons is not available, 	shouló xx 

ascertain position and inform us cn the next date. 

List on 26/04/2.CC4. 	
\ / 

(31 anka.r p ra4) 	 ( 	.C.Verrna) 
Iember(A) 	 Vice Chairman (J' 

CJ/ 

Mr.shevde states that payment shall be arrand 
inJt,daf9ee.-e-f the salary for the month of )ril'04 
payable in May'04. Adjourned to 12-5-2004. 

(shankar prasad) 	 (D.d.Verrna) 

	

Member (A) 	 vice chairman(j) 

nk 

Mx. Sheve says that he is yet to receive 
the inf.rnati.fl regariing payment %Irrears. 

List on 09,'e6/2004. 

(arikar rsad) 	 (D.C.Ver,na) 

	

Meniber(A) 	 Vice chairma/fl (J) 

CMJ/ 

[ 
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MA/307/04 in 0A/650/3 

Date 	 Office Report 	 0 RD 	- 

IA .54.2004 For MA aprlicants : Mr.N.S. S hevde 

For MA respondent : None 

MA may be listed on 9.6.04. 

(Shnkar Prasad) 
	

(D.C. Verina) 
ember (A) 
	

Vice Chairman (J) 

cns 
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L)ate 	j Office Report 	 0 R 	E 

9.6.2004 
	 Mr. Shevde for M.A. a:l.icants says 

that thec payment is made to the original 

applicants today. Mr. Master says that he 

has no knowLedge about the payment made to 

apgiJ-oEinLs, he seeks time to verify whether ,  

payme nt ±,3 made Or fl 0 . Mr. She vde is 

also directed o bring some proof of the 

payment made to some of -he a P  ii cant s 

if riot all. 

Adj curried to 11.6.2004. 

(Shankar Prasad) 
	

(A.,. sanqhvi) 
£rnber (A) 
	

Memhr (J) 

; 
'ide TribunaPs order dated 9J6.04. it is 

- 	4-t. 	 Qt1 	 — 	...1 	-t .-i- 
LlLctL IVII ,)iievue LtLU Lti.L Lile fJclViiieiit. 

is m .de to the apphcant However, we 
-(-* fL—L 

S 
tmii mi-it 	 f ich ctii ,,rf lsjsra rrl it -- 	 ' --"-- 

appe L.re$that the railway authorities are 

'4'...'Li !.d I 	5. 1 	541 t5JJI5 111 L1Jt.4AJ.I 15 511 '_ .r - 1LL'# Ii 5 1.51 

the PPII 

Lc1UL1 '. iii ViW UI UIIi pUILIUIi W 	LiI-Lt. tile 

DO. and D.P.O. to rm2in peronifly present 

10 a.ii 'weT wiiv the paviiieiii has not beeji made 

up til now and why rukhct bc action taken 

again t tnem. aiournea to 5. 7 .2004.  

(Shm -kr Prcd I (AS. SmioiiviI — 
Ivieniber (A) 	 Member (JI 

cns 
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MA/bc 2/03, I'L/.96/03, 	./16/04, MA/30/04, 1,LA/307/04 in 02/650/3 
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2004 
	 MA/662/03 in OA/650/93 

MA is ioved for extension of time since 
the orders pa;sed in the OA,were not complied 
with. We had given time to the respondents 
to first comply with the orders and then 
seek extension of time to comply with the 
orders. We now told that the orders passed 
in OA/650/93 are complied with and the 
paymerts have been made to the applicant,t-  -
thei r representations 2itLll fixing the pay 

notionally as directed. The respondents 

ha e also made available a Copy of the 
extract from TAge Register as well as a 
cpy of the A.D.s in respect of letter has 
signed by the applicants substantiating the 
caaims. These documents are :ta3can on record. 
Considering the payment is made and  the 

directions in the OA are fully complied with, 

we dispose of the MA as infructuou,. No order 

as to costs. 

All the Ms also stand disposed of. 

(Shan)ar Prasad) 	 (A.s. Sanghvi) 
Member (A) 	 Member (J) 

bns 


